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. CALCUTTA Bench,

An ‘appl.icatic:: ander Section 19 of the Central
_ Administrative Tribunol Act, 198S.

, &Aa&;éro% 12)30f 217,

.&at. Bishakhe Nondul.
w/o late Bi joy- K:ishna Mondal.
of Vill, Purba Hotor, P.O.Hotor,
fo.s. Mograhat, District 24=Parganas .
8cuth, Pin - 743610,
s Applicant,
Ve rEuge
l.. nicn of Indu:, aervice through
N bw.r

Gemmwﬂ.aia
Bacretary, Ministry of Beet, GvE.
sf India, New Delhi - 1lloeel,

2., The Poast mate: aengral,
Kolkxata Region, Kalkata-‘wo ola,

3., Serlor Superintendent of Poat Offices,
.Central Kealkata Bivision,-
K> 1%2t8-700 007,

Ceee Respondents,
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CENTRA.I~ ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
0.A/350/1213/2017 B Date of Order: 20.11.2018
Coram: Hon’ble Mr. A K Patnaik, Judicial Member
|  BISAKHA MONDAL V.S POST
r?or the Applicant(s): Ms. K Rani, Counsel
For the Respond_entks):. Mr. P. N Sharma, Counsel

"ORDER(ORAL)
A.K Patnalk Member (N): -

o

a&(ﬁi\‘a}uﬁsgr Q;eégng {or the applicant, and Mr

PNShan'na,Ld Cousﬂg;th \"f- ents,&ﬁ enso.
‘: —

Heard Ms. Kavita

w., ,miﬂ . . tive Tribunals Act,

of the case before thlS Tnbunal for ad)udmatlon of the
. points at issue.

c) And to pass such further order or orders as to this
Hon’ble Tribunal may deem fit and proper. ”

3 ":i’“he' case of the applicant as submitted by tﬁe Ld. Counsel for the applicant, in
‘short 1s that the applicant is the second w1fe of the deceased employee and apphed
for famlly pension, which has been denied by the authorities and was released in
' favour‘of the first w1fe After the death of the first wife of the deceased employee,
g -the apphcant apphed tor the same in her favour but was released in favour of her

daughter, Thereafter, after the marriage of the daughter of the applicant, the
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applicant is facing ﬁnancial distress and 'hence has applied for released af family
jaension in her name. Ld. Counael for the apﬁllcma submittad that ventilating her
grievance the applicant has preferred representation under Annexure-A/t} on
02.06.2016 before Sr. Superintendeat of Post Offices, Respondent No. 3, enclosing
all the documents for grant of fan'lily' pens_ion. Ld. .Counsel for the applicant
~ submitted that the grievance of the applicant may be redressed if Respondent No.3

is directed to consider her representation within a-specific time frame.

4. At the o.utset, Ld. Counsel for the Official Respondents, opposed the

maimai'nability of the 0.A. by stating that after imposition of major penalty, the

apphca.nt is not entitled to any;o’d;)er ;\ Qthere is already a delay of 26

years and the children of}*ﬁ'lreé ond * ettm _

", copy of thxs order. I make it clear that if after such consideration the applicant is
found to be ermtled to the family pension as clalmed by her then expeditious steps
.'be taken within a further period of eight weeks to extend that benefit. I also make it
ciéar that if in the meantime the said representation has already been disposed of

" then the result thereof be communicated to the applicant within two weeks.

"6. With the aforesaid observation and direction, this O.A. stands disposed of. No

- costs. W/
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‘;/ 7. As }Srayed fdr by the Ld. Counsel for the applicant, copy of this order, along
r .. with paperbook be transmitted to Respondent No. 3 by Speed Post, for which, he

undertakes to deposit the cost with the ‘Régi's'try within a week. .

8. Copies of this order be handed over to the Ld. Counsel for the parties.

Member(] )

RK/PS




